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1. 

UTTAR PRADESH POLLUTION CONTROL B0ARD 

All the Units must ensure continuous running of ETPs even during the non-crushing 
season for the adequate maintenance of required bio-mass so that the ETP is able to 
take the load/shock when it receives the pollution load/effluent at the start of the 
crushing season. 

2. All the Units in question must provide for separate Energy Meter for entire ETP setup 
including its accessory units with data logging facility which shall be inspected by 
UPPCB and CPCB from time to time. 

gut o, 

3. UPPCB must ensure Interlocking of Pollution Control Devices with production 
processes (one way but not viceversa) so as to ensure that whenever ETPs/PCDs are 
intentionally closed, the production also comes to halt. 

4. Regular inspections should be carried out by the statutory authorities in both halves of 
the crushing season and also at least once in non-crushing season. 

å 12 �i, fayft gvS, 
TH TR, gTG 226010 

5. Since the Asmoli Unit falls in the critical zone with respect to ground water 
withdrawal, an assessment of water recharge needs to be carried out by CGWA or 
UPGWB before issuance of NOC. 

HT4: 0522-- 2720831,2720828,2720691,2720681 

2720681e-mail: info@uppcb.com 
àa HS: www.uppcb.com 

(yaoèo ets1) 

TC. 12 v. Viblhuti Khand, 
Gonti Nagar, Lucknow-2260 10 

Phone: 0522- 2720831,2720828, 2720691, 
Web Site: www.uppcb.com 
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Civil Appeal  No(s).  5975/2021

ITEM NO.39               COURT NO.14               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5975/2021

M/S DHAMPUR BIO ORGANICS LIMITED & ORS.            Appellant(s)

                                VERSUS

ADIL ANSARI & ORS.                                 Respondent(s)

IA No. 123838/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 123839/2021 - EXEMPTION FROM FILING O.T.
IA No. 123836/2021 - STAY APPLICATION
 
Date : 06-09-2024 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Appellant(s)   Ms. Amita Gupta Katragadda, Adv.
                   Mr. Vikash Kumar Jha, Adv.
                   Ms. Namrata Sadhnani, Adv.
                   Ms. Varalika Dev, Adv.
                   Ms. Ena Kapur, Adv.
                   M/S. Cyril Amarchand Mangaldas Aor, AOR
                                      
For Respondent(s)  Ms. Preeti Singh, AOR
                   Mr. Sunklan Porwal, Adv.
                   Ms. Shefali Menezes, Adv.
                                      
                   Mr. Saurabh Mishra, AOR
                   Mr. Shrimay Mishra, Adv.
                   Mr. Abhinav Pandey, Adv.
                   
                   Mr. Pradeep Misra, AOR
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Ms. Ruchi Kohli, Adv.
                   Ms.  Swarupama Chaturvedi, Adv.
                   Ms.  Chitrangda Rastravara, Adv.
                   Ms. Shraddha Deshmukh, Adv.
                   Dr. N. Visakamurthy, AOR

1

Digitally signed by
Indu Marwah
Date: 2024.09.09
18:01:23 IST
Reason:

Signature Not Verified
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Civil Appeal  No(s).  5975/2021

                                      
          UPON hearing the counsel the Court made the following
                             O R D E R

1. A joint report by the Central Pollution Control Board (CPCB)

and the State Pollution Control Board shall be filed indicating the

compliances as per the directions of the National Green Tribunal

and  also  after  taking  into  account  the  subsequent  Committee

reports. The report shall also indicate about the compliances of

the  conditions  specified  in  the  environmental  clearances  and

further  steps  which  need  to  be  taken  by  the  appellant(s).  The

report shall be filed within a period of six weeks from today.

2. List thereafter.

 (KAPIL TANDON)                                  (NIDHI WASON)
COURT MASTER (SH)                              COURT MASTER (NSH)

2
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO(S).5975/2021

M/S DHAMPUR BIO ORGANICS LIMITED & ORS.            Appellant(s)

                                VERSUS

ADIL ANSARI & ORS.                             Respondent(s)

O R D E R 

1. This appeal arises out of the judgment and order passed by the

National Green Tribunal1 dated 01.09.2021 in Original Application

No.539  of  2019  as  per  which  the  Tribunal  passed  the  following

Order:

“157. We are further of the opinion that following
directions  are  necessary  for  ensuring  compliance  of
environmental norms by the units:-

i.) All the Units must ensure continuous running of
ETPs  even  during  the  non-crushing  season  for  the
adequate maintenance of required bio-mass so that the
ETP is able to take the load/shock when it receives
the  pollution  load/  effluent  at  the  start  of  the
crushing season.
ii.)  All  the  Units  in  question  must  provide  for
separate Energy Meter for entire ETP setup including
its accessory units with data logging facility which
shall  be  inspected  by  UPPCB  and  CPCB  from  time  to
time.
iii.)  UPPCB  must  ensure  Interlocking  of  Pollution
Control Devices with production processes (one way but
not  vice-versa)  so  as  to  ensure  that  whenever
ETPs/PCDs  are  intentionally  closed,  the  production
also comes to halt.

1“Tribunal”

Digitally signed by
INDU MARWAH
Date: 2025.01.16
14:28:41 IST
Reason:

Signature Not Verified
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iv.) Regular inspections should be carried out by the
statutory authorities in both halves of the crushing
season and also at least once in non-crushing season.

v.) Since the Asmoli Unit falls in the critical zone
with respect to ground water withdrawal, an assessment
of water recharge needs to be carried out by CGWA or
UPGWB before issuance of NOC.

The Statutory Authorities are directed to ensure the
above directions strictly so that industries may run
without causing damage or loss to the environment as
well as to the local inhabitants and farmers residing
nearby the Units.”

2. While  issuing  notice,  this  Court  on  08.10.2021  passed  an

interim order to the following effect:

“Issue notice, returnable in six weeks. 

In the meanwhile there will be a stay of the
order  impugned  to  restricted  to  the  direction  for
payment  of  compensation  of  Rs.5,00,00,000/-  (Rupees
five crores only) in respect of each unit and to the
costs of Rs.10,00,000/- imposed on the Respondent Nos.
1 to 3.

A  committee  may  be  constituted  to  make  a
detailed study as directed by the order impugned, but
no further steps shall be taken by the Committee for a
period of six weeks from date.”

3. Pending disposal of the appeal on 06.09.2024, we directed for

a joint report by the Central Pollution Control Board (CPCB) and

the State Pollution Control Board indicating the compliances as per

the directions of the National Green Tribunal.

4. In furtherance  of our  direction, a  joint report  dated

20.12.2024  is  filed.   The  joint  report  speaks  about  the

compliances  rather  non-compliances  by  the  four  units,  the

relevant portion of the report is as under:
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“7.1  M/s  Dhampur  Bio  Organics  Ltd.,  Unit-Asmoli,
District Sambhal(Sugar Unit)

Conclusion:

1.  Unit  was  non-operational  during  joint  site
inspection by CPCB and UPPCB on 10.10.2024 due to non-
crushing season. During survey of the surroundings of
the unit and Sot river, no coloured water was visible
at the time of visit.

2. The ground water sample analysis result does not
indicate impact due to the industry.

3. The unit has complied with the recommendations of
Joint  Inspection  report  dated  13th  January  2021.
Details of the same are mentioned in Part C of the
report.

4. The details of the verification of the directions
of Hon’ble NGT passed vide judgement dated 01.09.2021
are  mentioned  in  Part  D  of  the  report.  Unit  has
complied  all  the  points  except  the  directions
regarding  interlocking  of  Pollution  Control  Devices
with production processes.

5.  The  detailed  compliance  status  of  Environmental
Clearance (EC) conditions is mentioned at Part E of
the  report.  The  unit  has  not  compiled  with  the
following conditions:

i.No rainwater harvesting system was observed in the
plant.
ii.Not installed CAAQMS.

Inspections  by  third  party  institutes  authorised  by
CPCB in the past:

A third party technical institutes authorised by CPCB
carried  out  inspection  of  the  unit  in  operational
condition on 20-02-2022 and 01-03-2023 and unit was
found complying standards during both Inspections.

Recommendations:

1.  The  unit  shall  maintain  the  ash  disposal  record
with respect to disposal and distribution.

2. Unit shall implement a system for interlocking of
the  pollution  control  plants  /  devices  and  the
production process, as directed by Hon’ble NGT-PB.

1866



4

3. UPPCB shall carry out random inspection of the unit
in operational condition.

4. Unit shall comply with following EC conditions:

i. Install CAAQMS stations as per EC condition.

ii. Make provision for rain water harvesting as per
EC condition.

7.2  M/s  Dhampur  Bio  Organics  Ltd.,  Unit-Meergani,
District Bareilly (Sugar Unit)

Conclusion:

1.  Unit  was  non-operational  during  joint  site
inspection by CPCB and UPPCB on 18.10.2024 due to non-
crushing season. During survey of the surroundings of
the unit and Sot river, no coloured water was visible
at the time of visit.

2. The ground water sample analysis result does not
indicate impact due to the industry.

3. The unit has complied with the recommendations of
Joint  Inspection  report  dated  13th  January  2021.
Details of the same are mentioned in Part C of the
report.

4. The details of the verification of the directions
of Hon’ble NGT passed vide judgement dated 01.09.2021
are  mentioned  in  Part  D  of  the  report.  Unit  has
complied  all  the  points  except  the  directions
regarding  interlocking  of  Pollution  Control  Devices
with production processes.

5.  The  detailed  compliance  status  of  Environmental
Clearance (EC) conditions is mentioned at Part E. The
unit has not compiled with the following conditions:

i.  No rainwater harvesting system was observed in the
plant.
ii. Not installed CAAQMS.

Inspections  by  third  party  institutes  authorised  by
CPCB in the past:

A third party technical institutes authorised by CPCB
carried  out  annual  inspection  of  the  unit  in
operational condition on 17-01-2022 and 15-02-2023 and
unit  was  found  complying  standards  during  both
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inspections.

Recommendations:

1.  The  unit  shall  maintain  the  ash  disposal  record
with respect to disposal and distribution.

2. Unit shall implement a system for interlocking of
the  pollution  control  plants/devices  and  the
production process, as directed by Hon’ble NGT-PB.

3. UPPCB shall carry out random inspection of the unit
in operational condition.

4. Unit shall comply with following EC conditions:

i. Install CAAQMS stations as per EC condition.
ii. Make provision for rain water harvesting as per EC
condition.

7.3 M/s  Dhampur  Sugar  Mills  Limited,  Village
Alhaipur, Tehsil Dhampur, District Bijnor (Sugar Unit)

Conclusion

1.  Unit  was  non-operational  during  joint  site
inspection by CPCB and UPPCB on 16.10.2024 due to non-
crushing season.

2.  Analysis  results  of  samples  collected  from  Ikra
drain and bore well indicate no industrial impact.

3. The unit has complied with recommendations of Joint
Inspection  report  dated  02-03  Feb  2021  (detailed
findings in Part C), except following:

a. Unit has not reclaimed/filled up 4000 m3 capacity
lagoon near its agricultural fields completely. It was
partially  filled  with  mud  and  rainwater  and  HDPE
lining still exists.

b. Unit has not implemented the suggestion to enhance
capacity  of  water  tank  for  filter  backwashing.  The
unit  explained  that  the  existing  capacity  has  been
sufficient  which  can  be  verified  in  periodic
inspections of the unit in operational condition by
UPPCB.

4. The details of the verification of the directions
of Hon’ble NGT passed vide judgement dated 01.09.2021
are  mentioned  in  Part  D  of  the  report.  Unit  has
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complied  all  the  points  except  the  directions
regarding  interlocking  of  Pollution  Control  Devices
with production processes.

Inspections  by  third  party  institutes  authorised  by
CPCB in the past

A third party technical institutes authorised by CPCB
carried out annual inspection on 12-01-2022 and 14-02-
2023. Unit was found not complying standards during
inspection on 12-01-2022 and UPPCB issued show-cause
notice  to  the  unit  on  22-02-2022  which  was  later
withdrawn  as  unit  was  found  complying  standards  in
subsequent  inspection  by  UPCB.  Unit  was  found
complying standards during inspection on 14-02-2023 by
third party technical institute authorised by CPCB.

Recommendations:

1.The  unit  shall  either  cover  the  4000  m3  capacity
earthen  lagoon,  which  was  used  for  storing  treated
effluent  in  the  past,  with  brick-lining  or
reclaim/fill up it completely.

2. Unit shall implement a system for interlocking of
the  pollution  control  plants  /  devices  and  the
production process, as directed by Hon’ble NGT- PB.

3. UPPCB shall carry out random inspection of the unit
in operational condition.

7.4  M/s  Dhampur  Sugar  mills  limited  Chemical
Division.,(Distillery  Division)  Dhampur  District
Bijnor on 16.10.2024

Conclusion:

1.  Unit  was  non-operational  during  joint  site
inspection  by  CPCB  and  UPPCB  on  16.10.2024  due  to
shortage of raw material (molasses & grain).

2. The unit has complied with the recommendations of
Joint Inspection report dated 02nd Feb 2021. Details
of the same are mentioned in Part B of the report.

Conclusion:3.  The  detailed  compliance  status  of
Environmental Clearance (EC) conditions is mentioned
at  Part  C.  The  unit  has  not  compiled  with  the
following conditions:

a. DG is not provided with acoustic enclosure.
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Inspections  by  third  party  institutes  authorised  by
CPCB in the past:

A third party technical institutes authorised by CPCB
carried  out  annual  inspection  of  the  unit  in
operational condition on 15.01.2022 and 18.03.2023 and
the  unit  was  found  complying  no  effluent  discharge
condition during both inspections.

Recommendations:

1.  Unit  shall  provide  acoustic  enclosure  at  the  DG
set.

2. UPPCB shall carry out random inspection of the unit
in operational condition.

8. That in addition to the aforesaid submissions, it
is  humbly  submitted  that  this  Answering  Respondent
shall abide by any/all orders or directions passed by
this Hon’ble Court.”

5. It is evident from the above that there are certain directions

of the National Green Tribunal which have been complied and some

directions are not yet complied with. We are of the opinion that it

would  be  appropriate  if  we  direct  the  Tribunal  to  monitor  the

compliances and ensure that its judgment dated 01.09.2021 is fully

implemented. After ensuring implicit compliances of the directions,

the Tribunal may revisit the directions with respect to payment of

compensation and pass such orders as may be necessary.

6. Before issuing any further directions, the Tribunal shall hear

all the parties to the proceedings.

7. Pending  disposal  of  the  original  application,  the  interim

order(s) passed by this Court shall continue until modified by the

National Green Tribunal, at its own discretion.
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8. The Civil Appeal is disposed of in terms of the above.

        ...........................J.
                         [PAMIDIGHANTAM SRI NARASIMHA]

.........................J.
[MANOJ MISRA]

New Delhi
January 07, 2025.  
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ITEM NO.19               COURT NO.12               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5975/2021

M/S DHAMPUR BIO ORGANICS LIMITED & ORS.            Appellant(s)

                                VERSUS

ADIL ANSARI & ORS.                                 Respondent(s)

(IA No. 123838/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT; IA No. 123839/2021 - EXEMPTION FROM FILING O.T.; IA No. 
123836/2021 - STAY APPLICATION)
 
Date : 07-01-2025 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Appellant(s)   Ms. Amita Gupta Katragadda, Adv.
                   Mr. Vikash Kumar Jha, Adv.
                   Ms. Namrata Sadhnani, Adv.
                   Ms. Ena Kapur, Adv.
                   M/S. Cyril Amarchand Mangaldas Aor, AOR
                   
For Respondent(s)  Ms. Aishwarya Bhati,, A.S.G.
                   Ruchi Kohli, Adv.
                   Swarupama Chaturvedi, Adv.
                   Chitrangda Rastravara, Adv.
                   Shraddha Deshmukh, Adv.
                   Dr. N. Visakamurthy, AOR

    Mr. Saurabh Mishra, AOR
                   Mr. Shrimay Mishra, Adv.
                   Mr. Nirbhaya S Tewari, Adv.
                   Mr. Rakesh Chander, Adv.
                                       
                   Mr. Pradeep Misra, AOR
                   Mr. Daleep Dhyani, Adv.
                   Mr. Suraj Singh, Adv. 
                   
                   Ms. Preeti Singh, AOR

          UPON hearing the counsel the Court made the following
                             O R D E R
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1. The Civil Appeal is disposed of  in terms of the signed

order.

2. Pending application(s), if any, shall stand disposed of.

(INDU MARWAH)                                   (NIDHI WASON)
 AR-cum-PS                                   COURT MASTER (NSH)

(Signed order is placed on the file)
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 INSPECTION REPORT 

OF 

1. M/S DHAMPUR BIO-ORGANICS LTD., ASMOLI

(SUGAR UNIT) 

2. M/S DHAMPUR BIO-ORGANICS LTD., MEERGANJ

(SUGAR UNIT) 

3. M/S DHAMPUR SUGAR MILLS LTD., DHAMPUR

(SUGAR UNIT) 

4. M/S DHAMPUR SUGAR MILLS LTD., DHAMPUR

(DISTILLERY UNIT) 

IN COMPLIANCE TO  

HON’BLE SUPREME COURT ORDER DATED 06.09.2024 

IN THE MATTER OF  

[CA No. 5975/2021]  

M/S DHAMPUR BIO-ORGANICS LTD. & Ors. 

VS  

ADIL ANSARI & Ors. 

-PREPARED BY- 

THE JOINT COMMITTEE OF CPCB AND UPPCB 

(DECEMBER 2024) 

Annexure-3
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ABBREVIATIONS 
AAQ Ambient Air Quality 
ACF Activated Carbon Filter 

APCD Air Pollution Control Device 
BOD Biological Oxygen Demand 

CAAQMS Continuous Ambient Air Quality Monitoring Station 
CCA Consolidated Consent& Authorization 

CGWA Central Ground Water Authority 
CIP Cleaning in Process 
COD Chemical Oxygen Demand 
CPCB Central Pollution Control Board 
CPU Condensate Polishing Unit 
DG Diesel Generator  
DO Dissolved Oxygen 
EC Environment Clearance 
EIA Environment Impact Assessment 
EMC Environmental Management Cell 
ENA Extra Neutral Alcohol 
ESP Electrostatic Precipitator 
ETP Effluent Treatment Plant 
KL Kilo Litre 

KLD Kilo Litre Per Day 
KVA Kilo Volte Ampere 
KWH Kilo Watt Hour 
MBBR Moving Bed Biofilm Reactor 
MCF Micron Cartridge Filter 
MEE Multi Effect Evaporator 
Mg/L Milligram Per Litre 
MGF Multi Grade Filter 
MLSS Mixed Liquor Suspended Solids 

MLVSS Mixed Liquor Volatile Suspended Solids 
MoEF&CC Ministry of Environment, Forest & Climate Change  

MPR Multi Pressure Distillation 
MT Metric Ton 

NGT-PB National Green Tribunal- Principal Bench 
NOC No Objection Certificate 
NSI National Sugar Institute 

OCEMS Online effluent & emission monitoring systems 
PM Particulate Matter 
PTZ Pan, Tilt & Zoom 
RO Reverse Osmosis 
STP Sewage Treatment Plant 
TCD Ton Cane Crushing Per Day 
TPH Ton per Hour 
TSDF Treatment, Storage, and Disposal Facility 

UF Ultra filtration 
UGR Underground Reservoir 

UPGWD Uttar Pradesh Ground Water Department 
UPPCB Uttar Pradesh Pollution Control Board 

UV Ultraviolet 
ZLD Zero Liquid Discharge 
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Joint report of Central Pollution Control Board (CPCB) and Uttar Pradesh 
Pollution Control Board (UPPCB) in compliance to Hon’ble Supreme 
Court Order dated 06 September 2024 in the matter C.A. No. 5975/2021 
of Dhampur Bio-organics & Ors Vs Adil Ansari & Ors.  

1. Background 

1.1 Hon’ble NGT order dated 09-11-2020 in OA no 539/2019  

Hon’ble National Green Tribunal, Principal Bench (NGT-PB) issued an order on 
09-11-2020 in Original Application (O.A.) No 539 of 2019 - Adil Ansari Vs M/s 
Dhampur Sugar Mills Ltd. and Ors, directed Central Pollution Control Board 
(CPCB) and U.P. State Pollution Control Board (UPPCB) to undertake 
inspection of four industrial units namely- (i) M/s Dhampur Bio-Organics Mills 
Ltd., Asmoli (Sugar Unit) Dist- Sambhal (U.P), (ii) M/s Dhampur Bio-Organics 
Mills Ltd., Meerganj, Dist Bareilly (U.P), (iii) M/s Dhampur Sugar Mills Ltd., 
(Sugar Unit), Dhampur, Dist- Bijnor (U.P) and (iv) M/s Dhampur Sugar Mills 
Ltd., (Distillery Unit), Dhampur, Dist- Bijnor (U.P). (hereafter referred as “the 
four units”).  

Hon’ble NGT order dated 09-11-2020 is annexed at Annexure-1A. 

In compliance to the order, the joint team of CPCB and UPPCB carried out 
inspections of the four industrial units referred above during January-Feb 2021 
and report was submitted on 26-03-2021 to Hon’ble NGT-PB. Hereinafter 
referred to as joint inspection report dated 26-03-2021. 

1.2 Hon’ble NGT order dated 01-09-2021 in OA no 539/2019  

Subsequently, Hon’ble NGT-PB passed judgement on 01-09-2021 in the above 
matter, directing all the four units referred above to pay environmental 
compensation (EC) of Rs 5 crores each and directing CPCB, UPPCB and District 
Administration to constitute a committee to carry out a detailed study 
regarding the extent of damage caused to the environment by these units. The 
Hon’ble NGT also directed all the units to ensure compliance of following 
directions: 

1. All the Units must ensure continuous running of ETPs even during the non-
crushing season for the adequate maintenance of required bio-mass so that 
the ETP is able to take the load/shock when it receives the pollution 
load/effluent at the start of the crushing season. 

2. All the Units in question must provide for separate Energy Meter for entire 
ETP setup including its accessory units with data logging facility which shall 
be inspected by UPPCB and CPCB from time to time. 

3. UPPCB must ensure Interlocking of Pollution Control Devices with 
production processes (one way but not vice versa) so as to ensure that 
whenever ETPs/PCDs are intentionally closed, the production also comes to 
halt. 
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4. Regular inspections should be carried out by the statutory authorities in 
both halves of the crushing season and also at least once in non-crushing 
season. 

5. Since the Asmoli Unit falls in the critical zone with respect to ground water 
withdrawal, an assessment of water recharge needs to be carried out by 
CGWA or UPGWB before issuance of NOC. 

Hon’ble NGT judgement dated 01-09-2021 is annexed at Annexure 1B. 

The concerned industrial units filed a Civil Appeal (C.A. No. 5975/2021) before 
Hon’ble Supreme Court of India on 20-09-2021 against Hon’ble NGT 
judgement dated 01-09-2021. 

1.3 The Hon’ble Supreme Court order dated 08-10-2021 in CA no 
5975/2021 

The Hon’ble Supreme Court of India passed an order dated 08-10-2021 
directing for conduct of the detailed study as directed in order impugned 
(Hon’ble NGT order dated 01-09-2021). The Hon’ble Supreme Court of India 
order dated 08-10-2021 is annexed at Annexure-1C. 

In compliance to Hon’ble NGT order dated 01-09-2021 and Hon’ble Supreme 
Court order dated 08-10-2021, a joint team from CPCB, UPPCB and District 
Administration carried out a detailed study during Nov-Dec 2021 to assess the 
extent of damage caused to the environment by the concerned industrial units 
and report titled "Detailed study report on Extent of damage caused to the 
environment” was submitted before Hon’ble Supreme Court of India in Jan 
2023, hereinafter referred as detailed report Jan 2023. 

1.4 The Hon’ble Supreme Court order dated 06-09-2024 in CA no 
5975/2021 

The Hon’ble Supreme Court of India vide order dated 06-09-2024 further 
directed CPCB and SPCB to file a joint report indicating compliances of 
directions of the Hon’ble NGT, subsequent committee reports and conditions 
specified in environmental clearances. The Hon’ble Supreme Court of India 
order dated 06-09-2024 is annexed at Annexure-1D. 

 

2. Compliance of the Hon’ble Supreme Court order dated 06-09-2024 

The joint committee of CPCB & UPPCB carried out inspection of the four 
industrial units (referred above) during October 2024. Also, it is pertinent to 
mention that earlier all units were part of M/s Dhampur Sugars Ltd. Now, after 
demerger of companies, units in Asmoli and Meerganj belong to the company 
namely “M/s Dhampur Bio-organics Ltd.” and units in Dhampur belong to the 
company namely “M/s Dhampur Sugars Ltd”.  

During inspection, the team collected the samples from aeration tanks of 
effluent treatment plants (ETPs), Sewage Treatment Plant (STP), bore wells 
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and recipient drain and checked logbooks for ETPs, STPs, bore wells, ash & 
sludge generation, energy consumption. The team also verified the compliance 
status on the recommendation of past reports namely a) detailed report Jan 
2023, b) joint inspection report dated 26-03-2021, c) Hon’ble NGT order dated 
01-09-2021 and d) specific conditions in environmental clearance.  

During visit, all units were found non-operational. Three sugar mills were non-
operational due to closing of crushing season and the fourth unit, a distillery, 
was non-Operational due to shortage of raw material (molasses / grain). However, 
it is proposed that UPPCB shall carry out random inspections of the units in 
operational condition. 

The detailed site inspection reports of the four industrial units are annexed as 
Annexure-A to Annexure-D. The compliance of general conditions of 
environmental clearance is mostly covered within the information provided in 
the report and the compliance status in respect of specific/salient conditions 
of environmental clearance is provided in a separate section in individual 
reports. Report of each industrial unit, as at Annexure -A to Annexure-D is 
divided into six parts: 

Part A: General information  

Part B: Verification of compliance status on the findings/recommendation of 
the detailed report Jan 2023 

Part C: Verification of compliance status on the findings/recommendation of 
joint inspection report dated 26-03-2021 

Part D: Verification of compliance of the directions of Hon’ble NGT 
judgement dated 01.09.2021. 

Part E:  Verification of specific/salient conditions of Environmental Clearance  

Part F: Conclusion & Recommendations 

 
Unit wise conclusions and recommendations are reproduced below: 

 

2.1 M/s Dhampur Bio Organics Ltd., Unit-Asmoli, District Sambhal (Sugar 
Unit)  

Conclusion: 

1. Unit was non-operational during joint site inspection by CPCB and UPPCB on 
10.10.2024 due to non-crushing season. During survey of the surroundings of 
the unit and Sot river, no coloured water was visible at the time of visit.  

2. The ground water sample analysis result does not indicate impact due to the 
industry.  

3. The unit has complied with the recommendations of Joint Inspection report 
dated 13th January 2021. Details of the same are mentioned in Part C of the 
report. 
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4. The details of the verification of the directions of Hon’ble NGT passed vide 
judgement dated 01.09.2021 are mentioned in Part D of the report. Unit has 
complied all the points except the directions regarding interlocking of Pollution 
Control Devices with production processes. 

5. The detailed compliance status of Environmental Clearance (EC) conditions is 
mentioned at Part E of the report. The unit has not compiled with the following 
conditions: 
i. No rainwater harvesting system was observed in the plant. 
ii. Not installed CAAQMS. 

Inspections by third party institutes authorised by CPCB in the past: 

A third party technical institutes authorised by CPCB carried out inspection of 
the unit in operational condition on 20-02-2022 and 01-03-2023 and unit was 
found complying standards during both inspections. 

Recommendations: 

1. The unit shall maintain the ash disposal record with respect to disposal and 
distribution.  

2. Unit shall implement a system for interlocking of the pollution control plants / 
devices and the production process, as directed by Hon’ble NGT-PB. 

3. UPPCB shall carry out random inspection of the unit in operational condition. 
4. Unit shall comply with following EC conditions: 

i. Install CAAQMS stations as per EC condition. 
ii. Make provision for rain water harvesting as per EC condition. 

 

2.2 M/s Dhampur Bio Organics Ltd., Unit-Meerganj, District Bareilly 
(Sugar Unit)  

Conclusion: 

1. Unit was non-operational during joint site inspection by CPCB and UPPCB on 
18.10.2024 due to non-crushing season. During survey of the surroundings of 
the unit and Sot river, no coloured water was visible at the time of visit.  

2. The ground water sample analysis result does not indicate impact due to the 
industry.  

3. The unit has complied with the recommendations of Joint Inspection report 
dated 13th January 2021. Details of the same are mentioned in Part C of the 
report. 

4. The details of the verification of the directions of Hon’ble NGT passed vide 
judgement dated 01.09.2021 are mentioned in Part D of the report. Unit has 
complied all the points except the directions regarding interlocking of Pollution 
Control Devices with production processes. 

5. The detailed compliance status of Environmental Clearance (EC) conditions is 
mentioned at Part E. The unit has not compiled with the following conditions: 

 
i. No rainwater harvesting system was observed in the plant. 
ii. Not installed CAAQMS. 
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Inspections by third party institutes authorised by CPCB in the past: 
 
A third party technical institutes authorised by CPCB carried out annual 
inspection of the unit in operational condition on 17-01-2022 and 15-02-2023 
and unit was found complying standards during both inspections.  

Recommendations: 

1. The unit shall maintain the ash disposal record with respect to disposal and 
distribution. 

2. Unit shall implement a system for interlocking of the pollution control plants 
/ devices and the production process, as directed by Hon’ble NGT-PB. 

3. UPPCB shall carry out random inspection of the unit in operational 
condition. 

4. Unit shall comply with following EC conditions: 
i. Install CAAQMS stations as per EC condition. 
ii. Make provision for rain water harvesting as per EC condition. 

 

2.3 M/s Dhampur Sugar Mills Limited, Village Alhaipur, Tehsil Dhampur, 
District Bijnor (Sugar Unit)   

 
Conclusion 
 

1. Unit was non-operational during joint site inspection by CPCB and UPPCB on 
16.10.2024 due to non-crushing season.  

2. Analysis results of samples collected from Ikra drain and bore well indicate 
no industrial impact.  

3. The unit has complied with recommendations of Joint Inspection report dated 
02-03 Feb 2021 (detailed findings in Part C), except following: 
 
a. Unit has not reclaimed/filled up 4000 m3 capacity lagoon near its 

agricultural fields completely. It was partially filled with mud and 
rainwater and HDPE lining still exists.  

b. Unit has not implemented the suggestion to enhance capacity of water 
tank for filter backwashing The unit explained that the existing capacity 
has been sufficient which can be verified in periodic inspections of the 
unit in operational condition by UPPCB. 

 
4. The details of the verification of the directions of Hon’ble NGT passed vide 

judgement dated 01.09.2021 are mentioned in Part D of the report. Unit has 
complied all the points except the directions regarding interlocking of 
Pollution Control Devices with production processes. 

 
 
Inspections by third party institutes authorised by CPCB in the past 

 
A third party technical institutes authorised by CPCB carried out annual inspection 
on 12-01-2022 and 14-02-2023. Unit was found not complying standards during 
inspection on 12-01-2022 and UPPCB issued show-cause notice to the unit on 22-
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02-2022 which was later withdrawn as unit was found complying standards in 
subsequent inspection by UPCB. Unit was found complying standards during 
inspection on 14-02-2023 by third party technical institute authorised by CPCB. 

 
Recommendations: 
 

1. The unit shall either cover the 4000 m3 capacity earthen lagoon, which 
was used for storing treated effluent in the past, with brick-lining or 
reclaim/fill up it completely.  

2. Unit shall implement a system for interlocking of the pollution control 
plants / devices and the production process, as directed by Hon’ble NGT-
PB. 

3. UPPCB shall carry out random inspection of the unit in operational 
condition. 
 
 
 

2.4 M/s Dhampur Sugar mills limited Chemical Division., (Distillery 
Division) Dhampur District Bijnor on 16.10.2024 

Conclusion: 

1. Unit was non-operational during joint site inspection by CPCB and UPPCB 
on 16.10.2024 due to shortage of raw material (molasses & grain). 

2. The unit has complied with the recommendations of Joint Inspection report 
dated 02nd Feb 2021. Details of the same are mentioned in Part B of the 
report. 

3. The detailed compliance status of Environmental Clearance (EC) conditions 
is mentioned at Part C. The unit has not compiled with the following 
conditions: 

a. DG is not provided with acoustic enclosure. 
 

Inspections by third party institutes authorised by CPCB in the past: 

A third party technical institutes authorised by CPCB carried out annual inspection 
of the unit in operational condition on 15.01.2022 and 18.03.2023 and the unit 
was found complying no effluent discharge condition during both inspections. 

Recommendations: 

1. Unit shall provide acoustic enclosure at the DG set. 
2. UPPCB shall carry out random inspection of the unit in operational 

condition. 
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